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CEJnI TRaL administrative:- tribunal PRlN>eiPAL BENCH

L- NEU DEIHI.

C.P .No. 381/97

IN

OA No. 1605/97

HON ' BL F n R. S. R. A Dl GE, VI CE CH Al RM AN^ ( a)

HON'BLE I'i RS, LaKSH'iI SiJAf'l IN A THaN , f'l EJMBER(3)

'a/Ct, Sari a No . 2142/oaf ,
l/o San jay Kaushik,
R/o 0-94, NeuPolice Lines,
Kingsuay Camp, oslhi Applicant.

(dy Acivccata: nrs. Sumepha Sharma).

Versu s

1. Snri T.R. Ka'kkar,
CPiiunissione r of Police,
PRIQ» IP Estate I TO, IM 90 duilding,
New Delhi,

2« Sh ri T.S.Luthra,
Dy. ODmnii ssionsr cf Police,
Head Quarters (III),
IP Es-tate,
New Delhi. .. i , Raspon den ts ,

(By Advocate: Shri Raj Singh )

0 RQER

BY HON ' BL £ R^ S. R. AQiGE. VI CE CHfll RM ( q)

Heard.

2. Respondents* order dated 19,1,98 , passed

pursuant to the Tribunal's judgment dated 24.9,9?

in OA - 1605/97 and furtner directions dated 6.1,98

cannot oe faulted, not only because the spplleant

being the daughter-in-1 au o f the earlier allottee,

is not entitled to out of turn allo tment/regul arisat-

-ion of the quarter in question as per rules, but also

because as per her ouo showing she had not shared

the aforesaid accommodation for the required

period of six months prior to the earlier allottee's
re tirement

3. T

O

ne threat of contempt action cannot be
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used to compel- respondents to p ass order in

con t raven tion of^or in relaxation of rules, even if,

or be cause* in another case respondents hgya relaxed

or contravened the rules. The Hon'ble Supreme

(jDurt's ruling in Chandigarh Adn in is t ration &
✓

another \^, 3agjit Singh & Another -3 T 1995 (1)

SC 45 l3 clear on this pointo

4. The: is therefore dismissed and

notices to alleged con tenners are discharged®

Interim order, if any, stands vacated.

( MRS, LaKSKII SUAniNATHAN ) ( S.R.AOIGE )
MEI*1BER(3) . VICE CHaI FM AfJ (a).
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